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Kamal Kumar,

s/o Sh o'\/irender Kumarj
R/o 8—8, P oS «n ehrauli,

Neu Del hi-3D, Applicant<^

(By Aduocate: Shri Arun Bharduaj)

iiersus

lUnion of Indiay
through

Se cretary,
Ministry of Home Affairs,

North Block"^-
Neu Delhiii

2Commissioner of Police/

PH9 IP Estate,

Neu Delhi^^

3o.^ Deputy Commissioner of Police
(HD estt) (sip Branch)
P HD, IP Estate'^'

Neu DBlhi'li

^  4, Deputy Commissioner of Police','
II Bn,' DAP» Kingsuay Camp,
Delhi-^ . .Respondsnts'o!

(By Ad\/ocata: Shri George para'cken)

ORDER

S'aRo^Adiq B, \}C(^)z

Applicant seeks appdintment as Constable

(E x^) in Dalhi Police uith effect from the same date

his batchmates ha\/e been appointed^uith consequential
b enefi ts®^

2« Admittedly applicant uas provisionally selectee

as Constable pursuant to respondents' advertisement

dated 24,'5.^98.' He uas got medically examined in Civil

Hospital Rajpur Road, Neu Delhi on 30,l0.'98 uhere
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he uas declared medically unfit due to colour blindness.
Upon his filing an appeal supported by medical

certificates from two doctors, he was medically

reexamined by the Hedical Board of Lok Nayak
^to^ital on 30.6.^99, and respondents state in their

reply that he uas declared medically fit by the

ChairmanV nedical Board. Respondents state farther
that as the Chairman Medical Board had not mentioned
the specific disea^ because of uhich appli cant
uas declared fit and because the tuo medical

certificates indicated that applicant uas not

1P0!S free from colour blindness, they decided to
get him re examinad medically from an Eye Specialist
in AIIMs;^

3o^ In the light of the report of the Chairman,
nsdicel toecd declaring appU^pt to be medically
fit ; th^are should no t be any necessity to subject
him to j)et another medical examination.' If

respondents so consider necessaryV it is open to
them to seek clarification; from the fledical Board
uhich had re-examined appiioent, uithout subjecting
him to yet anoth^er madical examination,' uhich in
ny case is not^prouided for under rules/instructions.

4.' Raspondants should take a final decision
on applicant's appointment as Constable (Ex) uithin
tuo months from the date of receipt of a copy of
this orderi^

5.^ The OA is disposed of accordinglyii Mo costsvi

T? ̂ 4/:^
( dr.a-veoavalli ) (s.r:aoige )
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